[THE] FINANCE ACT, 1999
[ACT NO. 27 OF 1999]

[t1th May, 1999]

An Act to give effect to the financial proposals of the Central Government for the financial year 1999-
2000.

Be it enacted by Parliament in the Fiftieth Year of the Republic of Indla as follows :—
CHAPTERI
PRELIMINARY
1. Short title and commencement.— (1) This Act may be called the Finance Act, 1999.

(2) Save as otherwise provided in this Act, sections 2 to 99 (except clause (1) of section
6) shall be deemed to have come into force on the Ist day of April, 1999.

CHAPTER 11
RATES OF INCOME-TAX

2. Income-tax.— (1) Subject to the provisions of sub-sections (2) and (3} for the assess-
ment year commencing on the 1st day of April, 1999, income-tax shall be charged at the rates
specified in Part I of the First Schedule.
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{2) In the cases to which Paragraph A of Part I of the First Schedule applies, where the
assessee has, in the previous year, any net agricultural income exceeding six hundred rupees,
in addition to total income, and the total income exceeds fifty thousand rupees, then,—

{(a) the net agricultural income shall be taken into account, in the manner provided in
clause (b) (that is to say, as if the net agricultural income were comprised in the total
income after the first fifty thousand rupees of the total income but without being
liable to tax), only for the purpose of charging income-tax in respect of the total
income; and

(b) the income-tax chargeable shall be calculated as follows :—

(i) the total income and the net agricultural income shall be aggregated and the amount
of income-tax shall be determined in respect of the aggregate income at the rates
specified in the said Paragraph A, as if such aggregate income were the total
income;

(i1) the net agricultural income shall be increased by a sum of fifty thousand rupees,
and the amount of income-tax shall be determined in respect of the net agricul-
tural income as so increased at the rates specified in the said Paragraph A, as if
the net agricultural income as so increased were the total income;

(iii) the amount of income-tax determined in accordance with sub-clause (i) shall be
reduced by the amount of income-tax determined in accordance with sub-clause
(ii) and the sum so arrived at shall be the income-tax in respect of the total in-
COIme.

(3) In cases to which the provisions of Chapter XII or Chapter XII-A or sub-section (1 A)
of section 161 or section 164 or section 164A or section 167B of the Income-tax Act, 1961
(hereinafter referred to as the Income-tax Act) apply, the tax chargeable shall be determined as
provided in that Chapter or that section, and with reference to the rates imposed by sub-section
(1) or the rates as specified in that Chapter or section, as the case may be.

(4) In cases in which tax has to be charged and paid under section 115-O or section 115R
of the Income-tax Act, the tax shall be charged and paid at the rates as specified in those
sections and shall be increased— ,

(a) in the case of a person other than a company being resident in India, by a surcharge

for purposes of the Union, calculated at the rate of ten per cent. of such tax;

(b) in the case of a domestic company, by a surcharge, calculated at the rate of ten per

cent. of such tax.

(5) In cases'in which tax has to be deducted under sections 193,194, 194A, 194B, 194BB,

194D and 195 of the Income-tax Act at the rates in force, the deduction shall be made at the
rates specified in Part IT of the First Schedule and shall be increased,—

(a) in the cases to which the provisions of sub-item (a) of Item 1 of that part apply, by a
surcharge for purposes of the Union; and
(b) in the cases to which the provisions of sub-item (a) of Item 2 of that part apply, by a
surcharge,
calculated in each case in the manner provided therein.

(6} In cases in which tax has to be deducted under sections 194C, 194E, 194EE, 194F,
194G, 194-1, 194-1, 194K, 194L, 196A, 196B, 196C and 196D of the Income-tax Act, the
deduction shall be made at the rates specified in those sections and in cases in which tax is to
be deducted under sections 194C, 194EE, 194F, 195G, 194-I 194-J, 194K and 194L., the tax
shall be increased—

(2) in the case of a person other than a company being resident in India, by a surcharge
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for purposes of the Union, calculated at the rate of ten per cent. of such tax;

(b) in the case of a domestic company, by a surcharge calculated at the rate of ten per
cent. of such tax.

(7) In cases tn which tax has to be collected under section 206C or under the proviso to
section 194B of the Income-tax Act, the collection shall be made at the rates specified in that
section or at the rates specified in Part II of the First Schedule, as the case may be, and shall be
increased—

(a) in the case of a person other than a company being resident in India, by a surcharge
for purposes of the Union, calculated at the rate of ten per cent. of such tax;

(b} in the case of a domestic company, by a surcharge calculated at the rate of ten per

cent. of such tax.

(8) Subject to the provisions of sub-section (9), in cases in which income-tax has to be
charged under sub-section (4) of section 172 or sub-section {2) of section 174 or section 175
or sub-section (2) of section 176 of the Income-tax Act or deducted under section 192 of the
said Act from income chargeable under the head “Salaries” or in which the “advance tax”
payable under Chapter XVII-C of the said Act has to be computed, at the rate or rates in force,
such income-tax or, as the case may be, “advance tax” shall be so charged, deducted or com-
puted at the rate or rates specified in Part III of the First Schedule and such tax as reduced by
the rebate of income-tax calculated under Chapter VIII-A of the said Act shall be increased,—

{a) in the cases to which Paragraphs A, B, C and D of that Part apply, by a surcharge for
purposes of the Union; and

(b) in the cases to which Paragraph E of that Part applies, by a surcharge,
calculated in each case in the manner provided therein :

Provided that in cases to which the provisions of Chapter XII or Chapter XII-A or sub-
section (1A) of section 161 or section 164 or section 164A or section 167B of the Income-tax
Act apply, “advance tax” shall be computed with reference to the rates imposed by this sub-
section or the rates as specified in that Chapter or section, as the case may be :

Provided further that the amount of income-tax computed in accordance with the provi-
sions of sections 112 and 113 of the Income-tax Act shall be increased by a surcharge for
purposes of the Union or surcharge as provided in Paragraph A, B, C, D or E, as the case may
be, of Part I1I-of the First Schedule :

Provided also that in respect of any income chargeable to tax under section 115ACA or
section 115B or section 115BB of the Income-tax Act, “advance tax” computed under the first
proviso shall be increased by a surcharge for purposes of the Union or a surcharge as the case
may be, calculated at the rate of ten per cent. of such “advance tax”.

(9) In the cases to which paragraph A of Part 111 of the First Schedule applies, where the
assessee has, in the previous year or, if by virtue of any provision of the Income-tax Act,
income-tax is to be charged in respect of the income of a period other than the previous year,
in such other period, any net agricultural income exceeding six hundred rupees, in addition to
total income and the total income exceeds fifty thousand rupees, then, in charging income-tax
under sub-section (2) of section 174 or section 175 or sub-section (2) of section 176 of the said
Act or in computing the “advance tax” payable under Chapter XVII-C of the said Act, at the
rate or rates in force,—

{(a) the net agriculturai income shall be taken into account, in the manner provided in
clause (b) fthat is to say, as if the net agricultural income were comprised in the total
income after the first fifty thousand rupees of the total income but without being
liable to tax], only for the purpose of charging or computing such income-tax or, as
the case may be, “advance tax” in respect of the total income; and
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{b) such income-tax or, as the case may be, “advance tax” shall be so charged or com-
puted as follows :—

(i) the total income and the net agricultural income shall be aggregated and the amount
of income-tax or “advance tax” shall be determined in respect of the aggregate
income at the rates specified in the said Paragraph A, as if such aggregate income

. were the total income;

(ii) the net agricultural income shall be increased by a sum of fifty thousand rupees,
and the amount of income-tax or “advance tax” shall be determined in respect of
the net agricultural income as so increased at the rates specified in the said Para-
graph A, as if the net agricultural income were the total income;

(iii) the amount of income-tax or “advance tax” determined in accordance with sub-
clause (i) shall be reduced by the amount of income-tax or, as the case may be,

“sdvance tax” determined in accordance with sub-clause (ii) and the sum so arrived at shall be
the income-tax or, as the case may be, “advance tax” in respect of the total income :

Provided that the amount of income-tax or “advance tax” so arrived at, as reduced by the
rebate of income-tax calculated under Chapter VIII-A of the said Act, shall,—

(a) in the case of every individual or Hindu undivided family or association of persons or
body of individuals, whether incorporated or not, referred to in Paragraph A of Part
111, having a total income exceeding sixty thousand rupees, be increased by a sur-
charge for purposes of the Union;

(b) in the case of every artificial juridical person, referred to in Paragraph A of Part 111,
be increased by a surcharge for purposes of the Union,
calculated at the rate of ten per cent. of such income-tax o, as the case may be, “advance tax”
and the sum so arrived at shall be the income-tax or, as the case may be, “gdvance tax” in
respect of the total income :

Provided further that no surcharge shall be payable by a non-resident.
(10) For the purposes of this section and the First Schedule,—

(a) “domestic company™ means an Indian company, or any other company which, in
respect of its income liable to income-tax under the Income-tax Act for the assess-
ment year commencing on the 1st day of April, 1999, has made the prescribed ar-
rangements for the declaration and payment within India of the dividends (including
dividends on preference shares) payable out of such income;

(b) “insurance commission” means any remuneration or reward, whether by way of com-
mission or otherwise, for soliciting or procuring insurance business (including busi-
ness relating to the continuance, renewal or revival of policies of insurance);

(c) “net agricultural income”, in relation to a person, means the total amount of agricul-
tural income, from whatever source derived, of that person computed in accordance
with the rules contained in Part IV of the First Schedule;

(d) all other words and expression used in this section or in the First Schedule but not
defined in this sub-section and defined in the Income-tax Act shall have the mean-
ings respectively assigned to them in that Act.

CHAPTER 111
DIRECT TAXES
Income-tax

3 to 19. Amendment of Act 43 of 1961.— These sections amend various sections of
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Income-tax Act, 1961, which amendments have been incorporated in the principal Act.

20. Insertion of new section 35DD.— After section 35D of the Income-tax Act, the
following section shall be inserted with effect from the 1st day of April, 2000, namely :

“35DD. Amortisation of expenditure in case of amalgamation or demerger.— (1) Where
an assessee, being an Indian company, incurs any expenditure, on or after the 1st day of April,
1999, wholly and exclusively for the purposes of amalgamation or demerger of an undertak-
ing, the assessee shall be allowed a deduction of an amount equal to one-fifth of such expen-
diture for each of the five successive previous years beginning with the previous year in which
the amalgamation or demerger takes place.

{2) No deduction shall be allowed in respect of the expenditure mentioned in sub-section
(1) under any other provision of this Act.”

21 to 27. Amendment of Act 43 of 1961.— These sections amend various sections of
Income-tax Act, I961, which amendments have been incorporated in the principal Act.

28. Substitution of new section for section 43D.— For section 43D of the Income-tax
Act, the following section shall be substituted with effect from the 1st day of April, 2000,
namely :(—

‘43D. Special provision in case of income of public financial institutions, public com-
panies, etc.— Notwithstanding arything to the contrary contained in any other provision of
this Act,—

(a) in the case of a public financial institution or a scheduled bank or a State Financial
Corporation or a State Industrial Investment Corporation, the income by way of in-
terest in relation to such categories of bad or doubtful debts as may be prescribed
having regard to the guidelines issued by the Reserve Bank of India in relation to
such debts;

(b) in the case of a public company, the income by way of interest in relation to such
categories of bad or doubtful debts as may be prescribed having regard to the guide-
lines issued by the National Housing Bank in relation to such debts,

shall be chargeable to tax in the previous year in which it is credited by the public financial
institution or the scheduled bank or the State financial Corporation or the State industrial
investment corporation or the public company to its profit and loss account for the year or, as
the case may be, in which it is actually received by that institution or bank or corporation or
company, whichever is earlier,

Explanation.— For the purposes of this section,—
(a) “National Housing Bank™ means the National Housing Bank established under sec-
tion 3 of the National Housing Bank Act, 1987;
(b) “public company” means a company,—
(1) which is a public company within the meaning of section 3 of the Companies Act,
1956;
(ii) whose main object is carrying on the business of providing long-term finance for
construction or. purchase of houses in India for residential purposes; and
(iii) which is registered in accordance with the Housing Finance Companies (NHB)
Directions, 1989 given under section 30 and section 31 of the National Housing
Bank Act, 1987;
(c) “public financial institution” shall have the meaning assigned to it in section 4A of
the Companies Act, 1956;

(d) “scheduled bank” shall have the meaning assigned to it in clause (ii) of the Explana
tion to clause (viia) of sub-section (1) of section 36;
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(e) “State financial corporation” means a financial corporation established under section
3 or section 3A or an institution notified under section 46 of the State Financial
Corporations Act, 1951;

(f) “State industrial investment corporation” means a Government company within the
meaning of section 617 of the Companies Act, 1936, engaged in the business of
providing long-term finance for industrial projects.

29 to 32. Amendment of Act 43 of 1961.— These sections amend various sections of
Income-tax Act, 1961, which amendments have been incorporated in the principal Act.

33. Insertion of new section 46A.— After section 46 of the Income-tax Act, the follow-
ing section shall be inserted with effect from the 1st day of April, 2000, namely :—

“46A. Capital gains on purchase by company of its own shares or other specified Se-
curities.— Where a shareholder or & holder of other specified securities receives any consid-
eration from any company for purchase of its own shares or other specified securities held by
such shareholder or holder of other specified securities, then, subject to the provisions of
section 46, the difference between the cost of acquisition and the value of consideration re-
ceived by the shareholder or the holder of other specified secutities, as the case may be, shall
be deemed to be the capital gains arising to such shareholder or the holder of other specified
securities, as the case may be, in the year in which such shares or other specified securities
were purchased by the company.

Explanation.— For the purposes of this section, “specified securities” shall have the
meaning assigned to it in Explanation to section 77A of the Companies Act, 1956.”

34 to 48. Amendment of Act 43 of 1961.— These sections amend various sections of
Tncome-tax Act, 1961, which amendments have been incorporated in the principal Act.

49. Insertion of new section 80HHF.— After section 80HHE, the following section
shall be inserted with effect from the 1st day of April, 2000, namely :— §

‘SOHHF. Deduction in respect of profits and gains ifrom export or transfer of film
software, etc.— (1) Where an assessee, being an Indian company, is engaged in the business
of export or transfer by any means out of India, of any film software, television software,
music software, television news software, including telecast rights (hereafter in this section-
referred to as the software or software rights), there shall.‘th accordance with and subject to
the provisions of this section, be allowed, in computing the total income of the assessee, a
deduction of the profits derived by the assessee from such business. :

(2) The deduction specified in sub-section (1) shall be'allowed only if the consideration
in respect of the software or software rights referred to in that sub-section is received in, or
brought into, India by the assessee in convertible foreign exchange, within a period of six
months from the end of the previous year or within such further period as the competent
authority may allow in this behalf.

(3) For the purposes of sub-section (1), profits derived from the business referred to in
that sub-section shall be the amount which bears to the profits of the business, the same pro-
portion as the export turnover bears to the total turnover of the business carried on by the
assessee. ' '

(4) The deduction under sub-section (1) shall not be admissible uniess the assessee fur-
nishes in the prescribed form, along with the return of income, the report of an accountant, as
defined in the Explanation below sub-section (2) of section 288, certifying that the deduction
has been correctly claimed in accordance with the provisions of this section. ‘

(5) Where a deduction under this section is claimed and allowed in respect of profits of

the business téferfed to in sub-section (¥) for any assessment year, no deduction shall be
allowed in relation to such profits under any other provision of this Act for the same or any
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other assessment year.

{6) Notwithstanding anything contained in this section, no deduction shall be allowed in
respect of the software or software rights referred to in sub-section (1), if such business is
prohibited by any law for the time being in force.

Explanation.— For the purposes of this section,—

(a) “competent authority” means the Reserve Bank of India or such other authority as is
authorised under any law for the time being in force for regulatirig payments and
dealings in foreign exchange;

(b} “convertible foreign exchange” shall have the meaning assigned to it in clause (a) of
the Explanation to section 80HHC:

(c) “export turnover” means the consideration in respect of the software or software
rights specified in clauses (d), (e), (g). (h) and (i), received in, or brought into, India
by the assessee in convertible foreign exchange in accordance with sub-section (2),
but does not include freight, telecommunication charges or insurance attributable to
the delivery of such software outside India or expenses, if any, incurred in foreign
exchange in providing the technical services outside India;

(d) “film software™ means a copy of cinematograph film made by any process analogous
to cinematography on acetate polyester or celluloid film positive, magnetic tape,
digital media or other optical or magnetic devices and certified by the Board of film
certification constituted by the Central Government under section 3 of the Cinemato-
graph Act, 1952;

(e) “music software”™ includes series of sounds or music recorded on magnetic tape, cas-
sette, compact discs and digital media which can be played or reproduced on any
appropriate apparatus ;

(f) “profits of the business™ means the profits of the business as computed under the head
profits and gains of business or profession” as reduced by—

(A) ninety per cent. of any receipts by way of brokerage, commission, interest, rent,
charges or any other receipt of a similar nature included in such profits; and

(B) the profits of any branch, office, warehouse or any other establishment of the
assessee situated outside India:

(g} “telecast rights” means a licence or contract to exhibit motion pictures or television
programmes over a television network either through terrestrial transmission or
through a sateliite broadcast in a specified territory;

(h) “television news software” means a collection of sounds and images, reportage, data
and voice of actualities broadcast either through terrestrial transmission, wire or sat-
ellite, live or pre-recorded on video cassettes or digital media;

(1) “television software” means any programme or series of sounds and images recorded
on film or tape or digital media or broadcast through terrestrial transmitter, satellite
or any other means of diffusion;

(j) “total turnover” shall not include—
(A) any sum referred to in clauses (iiia), (iiib) and (iiic) of section 28;

(B) any freight, telecommunication charges or insurance attributable to the delivery
of the film software, music software, telecast rights, television news software, or
television software as defined in clause (d), (e), (g), (h) or (i), as the case may be,
outside India;

(C) expenses, if any, incurred in foreign exchange in providing the technical ser-
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vices oufside India.’

50 to 60. Amendment of Act 43 of 1961.— These sections amend varjous sections of
Income-tax Act, 1961, which amendments have been incorporated in the principal Act.

61. Insertion of new Chapter XII-E.— After Chapter XII-D of the Income-tax Act, the
following Chapter shall be inserted with effect from the Ist day of June, 1999, namely :-—

‘CHAPTER XII-E
SPECIAL PROVISIONS RELATING TO TAX ON DISTRIBUTED INCOME

115R. Tax on distributed income to unit holders.— (1) Notwithstanding anything con-
tained in any other provisions of this Act and section 32 of the Unit Trust of India Act, 1963,
any amount of income distributed by the Unit Trust of India to its unit holders shall be charge-
able to tax and the Unit Trust of India shall be liable to pay additional income-tax on such
distributed income at the rate of ten per cent.

Provided that nothing contained in this sub-section shall apply in respect of any income
distributed to a unit holder of open ended equity oriented funds in respect of any distribution
made from such fund for a period of three years commencing from the 1st day of April, 1999.

(2) Notwithstanding anything contained in any other provisions of this Act, any amount
of income distributed by a Mutual Fund to its unit holders shall be chargeable to tax and such
Mutual Fund shall be liable to pay additional income-tax at the rate of ten per cent. :

Provided that nothing contained in this sub-section shall apply in respect of any income
distributed to a unit holder of open-ended equity oriented funds in respect of any distribution
made from such fund for a period of three years commencing from the 1st day of April, 1999.

(3) The person responsible for making payment of the income distributed by the Unit
Trust of India or a Mutual Fund and the Unit Trust of India or the Mutual Fund, as the case
may be, shall be liable to pay tax to the credit of the Central Government within fourteen days
from the date of distribution or payment of such income, whichever is earlier.

(4) No deduction under any other provision of this Act shall be allowed to the Unit Trust
of India or to a Mutual Fund in respect of the income which has been charged to tax under sub-
section (1) or sub-section (2).

115-S. Interest payable for non-payment of tax.— Where the person responsible for
making payment of the income distributed by the Unit Trust of India or a Mutual Fund and the
Unit Trust of India or the Mutual Fund, as the case may be, fails to pay the whole or any part
of the tax referred to in sub-section (1) or sub-section (2) of section 115R, within the time
allowed under sub-section (3) of that section, he or it shall be liable to pay simple interest at
the rate of two per cent. every month or part thereof on the amount of such tax for the period
beginning on the date immediately after the last date on which such tax was payable and
ending with the date on which the tax is actually paid.

115-T. Unit Trust of India or Mutual Fund to be assessee in default.—— If any person
responsible for making payment of the income distributed by the Unit Trust of India or a
Mutual Fund and the Unit Trust of India or the Mutual Fund, as the case may be, does not pay
tax, as is referred to in sub-section (1) or sub-section (2) of section 115R, then, he or it shall be
deemed to be an assessee in default in respect of the amount of tax payable by him or it and all
the provisions of this Act for the collection and recovery of income-tax shall apply.

Explanation.— For the purposes of this Chapter,—
(a) “Mutual Fund” means a Mutual Fund specified under clause (23D) of section 10;
(b) “open-ended equity oriented fund” means-—-

(i) the Unit Scheme, 1964 made by the Unit Trust of India; and
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(ii) such fund where the investible funds are invested by way of equity shares in
domestic companies to the extent of more than fifty per cent. of the total proceeds
of such fund :

Provided that the percentage of equity shareholding of the fund shall be computed
with reference to the annual average of the monthly averages of the opening and
closing figures;

(¢) “Unit Trust of India” means the Unit Trust of India established under the Unit Trust
of India Act, 1963.°

62 to 90. Amendment of Act 43 of 1961.— These sections amend various sections of
Income-tax Act, 1961, which amendments have been incorporated in the principal Act.

Wealth-tax

91 to 97. .Amendment of Act 27 of 1957.— These sections amend various sections of
Wealth-tax Act, 1957, which amendments have been incorporated in the principal Act.

- Expenditure-tax .-

98.99, Amendment of Act 35 of 1987.— These sections amend Sections 4 and 22 of
Expenditure-tax Act, 1987, which amendment have been incorporated in the principal Act.

‘CHAPTER IV
- INDIRECT TAXES”
Customs ‘

100 to 111. Amendment of Act 52 of 1962.— These sections amend various sections of
Customs Act, 1962, which amendments have been incorporated in the principal Act.

112. Substitution of new section for section 130A.— For section 130A of the Customs
Act, the following section shall be ‘substituted, namely =~

“J30A. Application to High Court.— (1) The Commissioner of Customs or the other
party may, within one hundred and eighty days of the date upon which he is served with notice
of an order under section 129B passed on or after the 1st day of July, 1999 (not being an order
relating, among other things, to the determination of any question having a relation to the rate
of duty of customs or to the valugof goods for purposes of assessment), by application in the
prescribed form, accompanied, where the application is made by the other.party, by a fee of
two hundred rupees, apply to the High Court to direct the Appellate Tribunal to refer to the
High Court any question of law. arising from such order of the Tribunal.

(2) The Commissioner of Customs or the other party applying to the High Court under
sub-section (1) shall clearly state.the question of law-which he seeks to be referred to the High
Court and-shall also specify the paragraph in the order of the Appellate Tribunal relevant to the
question sought to be referred.

(3) On receipt of notice that an application has been made under sub-section (1), the
person against whom such application has been made, may, notwithstanding that he may not
have filed such application, file, within forty-five days of the receipt of the notice, a memoran-
dum of cross-objections verified in the prescribed manner against any part of the order in
relation to' which an application for reference has been made and such memorandum shall be
disposed of by the High Court as if it were an application presented within the time specifted
in sub-section (1).

(4) If, on an application made under sub-section (1), the High Court directs the Appellate
Tribunal to refer the question.of law raised in the application, the Appellate Fribunal shall,
within one hundred and twenty days of the receipt of such direction, draw up a statement of the
case and refer it to the High Court.” o o

» DN
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113 to 115. Amendment of Act 52 of 1962.— These sections amend sections 130C,
130E and 157 of Customs Act, which have incorporated in the principal Act.

116. Additional duty of customs (high speed diesel oil).— (1) In the case of goods
specified in the Second Schedule, being goods imported into India, there shall be levied and
collected as an additional duty of customs an amount calculated at the rate set forth in the said
Schedule.

(2) The additional duty of customs referred to in sub-section (1), shall be in addition to
any other duties of customs chargeable on such goods under the Customs Act, or any other law
for the time being in force.

(3) The provisions of the Customs Act, and the rules and regulations made thereunder,
including those relating to refunds and exemptions from duties, shall, as far as may be, apply
in relation to the levy and cotlection of the additional duty of customs leviable under this
section in respect of any goods as they apply in relation to the levy and collection of the duties
of customs on such goods under that Act or those rules and regulations, as the case may be.

117. Amendment of Act 51 of 1975.— The Customs Tariff Act, 1975 (hereinafter re-
ferred to as the Customs Tariff Act), shall be amended in the manner specified in the Third
Schedule.

118. Surcharge of customs.— (1) In the case of goods mentioned in the First Schedule
to the Customs Tariff Act, or in that Schedule, as amended from time to time, there shall be
levied and collected as surcharge of customs, an amount, equal to ten per cent. of the duty
chargeable on such goods calculated at the rate specified in the said First Schedule, read with
any notification for the time being in force, issued by the Central Government in relation to the
duty so chargeable.

(2) Sub-section (1) shall cease to have effect after the 31st day of March, 2000, and upon
such cesser, section 6 of the General Clauses Act, 1897 shall apply as if the said sub-section
had been repealed by a Central Act.

(3) The surcharge of customs referred to in sub-section (1) shall be in addition to any
duties of customs chargeable on such goods under the Customs Act or any other law for the
time being in force.

(4) The provisions of the Customs Act and the rules and regulations made thereunder
including those relating to refunds, drawbacks and exemptions from duties shall, as far as may
be, apply in relation to the levy and collection of surcharge of customs leviable under this
section in respect of any goods as they apply in relation to the levy and collection of the duties
of customs on such goods under that Act or those rules and regulations, as the case may be.

119 to 127. Amendment of Act 1 of 1944.— These sections amend various sections of
Central Excises Act, 1944, which amendment has been incorporated in the principal Act.

128. Substitution of new section for section 35H.— For section 35H of the Central
Excises Act, the following section shall be substituted, namely :—

“35H. Application to High Court.— (1) The Commissioner of Central Excise or the
other party may, within one hundred and eighty days of the date upon which he is served with
notice of an order under section 35C passed on or after the 1st day of July, 1999 (not being an
order relating, among other things, to the determination of any question having a relation to
the rate of duty of excise or to the value of goods for purposes of assessment), by application
in the prescribed form, accompanied, where the application is made by the other party, by a fee
of two hundred rupees, apply to the High Court to direct the Appellate Tribunal to refer to the
High Court any question of law arising from such order of the Tribunal.

(2) The Commissioner of Central Excise or the other party applying to the High Court
—~der sub-section (1) shall clearly state the question of law which he seeks to be referred to the

“‘"’“‘_I
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135. Amendment of Act 58 of 1957.— The Additional Duties of Excise (Goods of
Special Importance) Act, 1957 (hereinafter referred to as the Additional Duties of Excise Act)
shall be amended in the manner specified in the Sixth Schedule.

CHAPTER V
MISCELLANEOUS

136. Amendment of Act 6 of 1898.— This section amends First Schedule of the Indian
Post Office Act, 1898, which amendment have been incorporated in the principal Act.

137. Amendment of section 8A of Act 2 of 1899.— In the Indian Stamp Act, 1899, in
section 8A, after clause (e), the following clause shall be inserted, namely :—

“(f) transfer of beneficial ownership of debentures, such debentures being debentures of
a company formed and registered under the Companies Act, 1956 or a body corporate estab-
lished by a Central Act, dealt with by a depository, shall not be liable to duty under article 27
of Schedule I of this Act.”

138. Amendment of Act 32 of 1994.-— In the Finance Act, 1994, —
{a) in section 71, in sub-section (1}, after the words and figures “under section 70,” the

words “after obtaining a written permission from the Commissioner of Central Ex-
cise,” shall be inserted;

(b) in section 73, the following Explanation shall be inserted at the end, namely :—
“Explanation.— Where the service of the notice is stayed by an order of a Court, the

period of such stay shall be excluded in computing the aforesaid period of five years
or six months, as the case may be;”

(¢} in section 77, for the words “pay, by way of penalty, a surn which shall not be less
than one hundred rupees but which may extend to two hundred rupees for every
week or part thereof during which such failure continues,” the words “be liable to a
penalty which may extend to an amount not exceeding two thousand rupees” shall be
substituted.

139. Amendment of section 76 of Act 21 of 1998.— In section 76 of the Finance (No.
2) Act, 1998, in sub-section (1), after the word and figures “sections 23,” the figures and letter
“23A,” shall be inserted with effect from the 1st day of June, 1999.

“TIHE FIRST SCHEDULE
(See section 2)
PART 1
INCOME-TAX
Paragraph A

In the case of every individual or Hindu undivided family or association of persons or body of indi-
viduals, whether incorporated or not, or every artificial juridical person referred to in sub-clanse (vii) of
clause (31} of section 2 of the Income-tax Act, not being a case to which any other Paragraph of this Part
applies,—

Rates of income-tax

(1) where the tota] income does not exceed Nil;
Rs. 50,000

(2) where the total income exceeds Rs. 50,000 but 10 per cent. of the amount by which the total income
does not exceed R;. 60,000 exceeds Rs. 50,000;

13) where the total income exceeds Rs. 60,000 but Rs. 1,000 p1us 20 per cent. of the amount by which
does not exceed Rs. 1,50,000 the total income exceeds Rs. 60,000;

14y where the total income exceeds Rs. 1,50,000 Rs. 19,000 plus 30 per cent. of the amount by which

the total income exceeds Rs. 1,50,000.
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Paragraph B

In the case of every co-operative society,—

Rates of Income-tax

(1) where the total income does not exceed
Rs. 10,000

(2) where the total income exceeds Rs. 10,000 but
does not exceed Rs. 20,000,

(3) where the total income exceeds Rs. 20,000

10 per cent. of the total income;

Rs. 1,000 plus 20 per cent. of the amount by which
the total income exceeds Rs. 10,000;

Rs. 3,000 plus 35 per cent. of the amount by which
the total income exceeds Rs. 20,000.

Paragraph C

In the case of every firm,—

Rate of Income-tax

On the whole of the total income

35 per cent. -

Paragraph D

In the case of every local authority,—

Rate of Income-tax

On the whote of the total income

30 per cent.

Paragraph E

In the case of a company,—

Rates of Income-tax

I. Inthe case of a domestic company

. In the case of a company other than a domestic
company,—

{i) on so much of the total income as consists
of,—

{a) royalties received from Government ot
an Indian concern in pursuance of an
agreement made by it with the Govern-
ment or the Indian concern after the
31st day of March, 1961 but before
the 1st day of April, 1976; or

{h) fees for rendering technical services re-
ceived from Government or an Indian
concern in pursuance of an agreement
made by it with the Government or
the Indian concern after the 29th day of
February, 1964 but befere the 1st day
of April, 1976,

35 per cent. of the total income;

and where such agreement has, in either 50 per cent.;
case, been approved by the Central Gov-
ernment
(i) on the balance, if any of the total incorme 48 per cent,;
PART 11

RATES FOR DEDUCTION OF TAX AT SOURCE IN CERTAIN CASES

In every case in which under the provisions of sections 193, 194, 194A, 194B, 194BB, 194D and 195
of the Tncome-tax Act, tax is to be deducted at the rates in force, deduction shall be made from the income

subiect to the deduction at the following rates :\—
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Rate of Income-tax

1. Inthe case of a person other than a company—
{a) where the person is resident in India—

(i) on income by way of interest other than “Interest on securities™ 10 per cent.;
(ii} on income by way of winnings from lotteries and cross-word puzzies 40 per cent.;
(iii) on income by way of winnings from horse races 40 per cent.;
(iv) on income by way of insurance cornmission 10 per cent.;
(v} ort income by way of interest payable on— 10 per cent.;

(A) any debentures or securities other than a security of the Centrat or
State Government for money issued by or on behalf of any local
authority or a corporation established by a Central, State or
Provincial Act;

(B) any debentures issued by a company where such debentures are
listed on a recognised stock exchange in India in accordance with
the Securities Contracis (Regulation) Act, 1956 and any rules
made thereunder.

{vi} on any other income 20 per cent.;
{b) where the person is not resident in India—
(i) in the case of a non-resident Indian—

(A) on any investment income 20 per cent.;
(B) on income by way of long-term capital gains referred to in Sec- 10 per cent.;
tion 115E

(C) on other income by way of long-term capital gains 20 per cent.;

(D)on income by way of interest payable by Government or an
Indian concern on moneys borrowed or debt incurred by Govern-

ment or the Indian concern in foreign currency 20 per cent;
(E) on income by way of winnings from lotteries and cross-word 40 per cent.;
puzzles
(F) on income by way of winﬁings from horse races 40 per cent.;
(G) on the whole of other income 30 per cent.

(i) in the case of any other person,—

(A) on income by way of interest payable by Govermment or an Indian
concermn on moneys borrowed or debt incurred by Government or

the Indian concern in foreign currency 20 per cent;
(B) on income by way of winnings from lotteries and cross-word

puzzles 40 per cent.;
(C) on income by way of winnings from horse races 40 per cent.;
(D) on income by way of long-term capital gains 20 per cent.;
{E) on the whole of the other income 30 per cent.;

2. Inthe case of a company—
(a)} where the company is a domestic company—

(i) on income by way of interest other than “Interest on securities” 20 per cent.;
(ii) on income by way of winnings from lotteries and cross-word puzzles 40 per cent.;
(iii) on income by way of winnings from horse races 40 per cent.;
(iv) on any other income s, I 20 per cent.;

(b) where the company is not a domestic company— S
(i) on income by way of winnings from lotteries and cross-word puzzles 40 per cent.;
(ii) on income by way of winnings from horse races 40 per cent.;
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(iii) on income by way of interest payable by Government or an indian
concernt on moneys borrowed or debt incurred by Government or the
Indian concern in foreign currency 20 per cent.,

(ivion income by way of royalty payable by Government or an Indian
concern in pursuance of an agreement made by it with the Govern-
ment or the Indian concern after the 31st day of March, 1976, where
such royalty is in consideration for the transfer of all or any rights
(including the granting of alicence) in respect of copyright in any
book on a subject referred to in the first proviso to sub-section (1A)
of Section 115A of the Income-tax Act, to the Indian concern, or in
respect of any computer software referred to in the second proviso to
sub-section (1A) of Section 115A of the Income-tax Act, to a person
resident in India—

(A) where the agreement is made before the 1st day of June, 1997 30 per cent.;

(B) where the agreement is made on or after the Ist day of June,
1997 20 per cent.;

(v) on income by way of royalty [not being royalty of the nature referred
to in sub-itermn (b} (iv)] payable by Government or an Indian concern
in pursuance of an agreement made by it with the Govermnment or the
Indian concern and where such agreement is with an Indian concern,
the agreement is approved by the Central Government or where it
relates to a matter included in the industrial policy, for the time being
in force, of the Govemnment of India, the agreement is in accordance
with that policy—

(A) where the agreement is made after the 31st day of March, 1961

but before the 1st day of April, 1976. 50 per cent.;
(B) where the agreement is made after the 31st day of March, 1976

but before the 1st day of June, 1997. 30 per cént;
(C) where the agreement is made on or after the 1st day of June,

1997 20 per cent.;

(vi) on income by way of fees for technical services payable by Govern-
ment or an indian concern in pursuance of an agreement made by it
with the Government or the Indian concern and where such agree-
ment is with an Indian concem, the agreement is approved by the
Central Government or where it relates to a matler included in the
industrial policy, for the time being in force, of the Government of
India, the agreement is in accordance with that policy—

(A) where the agreement is made after the 29th day of February, 50 per cent.;
1964 but before the 1st day of April, 1976.

(B) where the agreement is made after the 31st day of March, 30 per cent.;
1976 but before the 1st day of June, 1997.

(C) where the agreement is made on or after the 1st day of June, - 20 per cent.;

1997
(vii} on income by way of long-term capital gains . 20percent.;
(viii) on any other income ) : 48 per cent.;

Explanation.— For the purpose of iiem 1(b)@) of this Part, “Investment income” and “non-resident
Tndian” shall have the meanings assigned to them in Chapter XII-A of the Income-tax Act.

Surcharge on income-tax
The amount of income-tax deducted in accordance with the provisions of—
{a) sub-item (a) of item 1 of this Part shall be increased by a surcharge for the purpose of the Union; and

(b) sub-item (a) of item 2 of this Part shall be increased by a surcharge, calculated at the rate of ten per
cent. of such income-tax.
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PART HI

RATES FOR CHARGING INCOME-TAX IN CERTAIN CASES, DEDUCTING INCOME-TAX FROM
INCOME CHARGEABLE UNDER THE HEAD “SALARIES” AND COMPUTING “ADVANCE TAX”

in cases in which income-tax has to be charged under sub-section (4) of section 172 of the Income-tax
Act or sub-section (2) of section 174 or section 175 or sub-section (2) of section 176 of the said Act or
deducted under section 192 of the said Act from income chargeable under the head “Salaries” or in which the
“advance-tax” payable under Chapter XVII-C of the said Act has to be computed at the rate or rates in force,
such income-tax or, as the case may be, “advance tax” [not being “advance tax” in respect of any income
chargeable to tax under Chapter XII or Chapter XII-A or sub-section (1A) of section 161 or section 164 or
section 164A or section 167B of the Income-tax Act at the rates as specified in that Chapter or section or
surcharge on such “advance tax” in respect of any income chargeable to tax under section 115 AC or section
115B or section 115BB], shall be charged, deducted or computed at the following rate or rates :—

Paragraph A

In the case of every individual or Hindu undivided family or association of persons or body of indi-
viduals, whether incorporated or not, or every artificial juridical person referred to in sub-clause {vii) of
clause (31) of section 2 of the [ncome-tax Act, not being a case to which any other Paragraph of this part
applies,—

Rates of income-tax

(1) where the total income does not exceed Nil;
Rs. 50,000

(2) where the total income exceeds Rs. 50,000 but 10 per cent. of the amount by which the total income
does not exceed Rs. 60,000 exceeds Rs. 50,000;

(3} where the total income exceeds Rs, 60,000 but Rs. 1,000 plus 20 per cent. of the amount by which
does not exceed Rs. 1,50,000 the total income exceeds Rs. 60,000;

{4) where the total income exceeds Rs. 1,50,000 Rs. 19,000 plus 30 per cent. of the amount by which

the total income exceeds Rs. 1,50,000.
Surcharge on income-tax

The amount of income-tax computed in accordance with the preceding provisions of this paragraph or
section 112 or section 113 shall,—

(1) in the case of every individual or Hindu undivided family or association of persons or body of
individuals having a total income exceeding sixty thousand rupees, be reduced by the amount of
rebate of income-tax calculated under Chapter VIII-A, and the income-tax as so reduced,

(it} in the case of every person; other than those mentioned in item (i),

be increased by a surcharge for purposes of the Union calculated at the rate of ten per cent. of such
income-tax :

Provided that no such surcharge shall be payable by a non-resident :

Provided further that in case of persons mentioned in item (i) above having a total income exceeding
sixty thousand rupees, the total amount payable as income-tax and surcharge on such income shall not exceed
the total amount payable as income-tax on a total income of sixty thousand rupees by more than the amount
of income that exceeds sixty thousand rupees.

Paragraph B
In the case of every co-operative society,—
Rates of income-tax

(1) where the total income does not exceed 10 per cent. of the total income;
Rs. 10,000.

{(2) where the total income exceeds Rs. 10,000 but Rs. 1,000 plus 20 per cent. of the amount by which
does not exceed Rs. 20,000, the total income exceeds Rs. 10,000

{3) where the total income exceeds Rs. 20,000 Rs. 3,000 plus 35 per cent. of the amount by which

the total income exceeds Rs. 20,000.
Surcharge on income-tax

The amount of income-tax computed in accordance with the preceding provisions of this Paragraph, or
in section 112 or section 113, shall, in the case of every co-operative society, be increased by a surcharge for
purposes of the Union calculated at the rate of ten per cent. of such income-tax.
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Paragraph C
In the case of every firm,—
Rate of Income-tax
On the whole of the total income 35 per cent.
Surcharge on income-tax.

The amount of income-tax computed at the rate hereinbefore specified or in section 112 or section 113,
shall, in the case of every firm, be increased by a surcharge for purposes of the Union calculated at the rate of
ten per cent. of such income-tax :

Provided that no such surcharge shall be payable by a non-resident.
Paragraph D
In the case of every local authority.—-
Rate of Income-tax
On the whole of the total income 30 per cent.
Surcharge on income-tax

The amount of income-tax computed at the rate hercinbefore specified or in section 112 or section 113,
shall, in the case of every local authority, be increased by a surcharge for purposes of the Union calculated at
the rate of ten per cent. of such income-tax.

Paragraph E
In the case of a company,—

Rates of income-tax

I. In the case of a domestic company 35 per cent. of the total income;
H. In the case of a company other than a domestic
company—
(i} on so much of the total income as consists
of—

(a) royalties received from Government or
an Indian concern in pursuance of an
agreement made by it with the Govern-
ment or the Indian concern after the
31stday of March, 1961 but before
the 1st day of April, 1976; or

(b) fees for rendering technical services re-
ceived from Government or an Indian
concern in pursuance of an agreement
made by it with the Government or
the Indian concern after the 29th day of
February, 1964 but before the Istday
of April, 1976.
and where such agreement has, in either 50 per cent.;
case, been approved by the Central Gov-
ernment

(it} on the balance, if any of the total income 48 per cent.;
Surcharge on income-tax

The amount of income-tax computed in accordance with the preceding provisions of item 1 of this
paragraph, or in section 112 or section 113, shall, in the case of every domestic company be increased by a
surcharge calculated at the rate of ten per cent. of such income-tax.

PART IV
[See section 2(10)(c)}
RULES FOR COMPUTATION OF NET AGRICULTURAL INCOME

Rule 1.— Agricultural income of the nature referred to in sub-clause (a) of clause (1 A) of section 2 of
the Fncome-tax Act shall be computed as if it were income chargeable to income-tax under that Act under the’
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head “Income from other sources™ and the provisions of sections 57 to 59 of that Act shall, so far as may be,
apply accordingly :

Provided that sub-section (2) of section 58 shall apply subject to the modification that the reference to
section 40A therein shall be construed as not including a reference to sub-sections {3) and (4) of section 40A.

Rule 2.— Agricultural income of the nature referred to in sub-clause (b) or sub-clause {c) of clause (1
A) of section 2 of the Income-tax Act [other than income derived from any building required as a dwelling
house by the receiver of the rent or revenue of the cultivator or the receiver of rent-in-kind referred to in the
said sub-clause {c}] shall be computed as if it were income chargeable to income-tax under that Act under the
head “Profits and gains of business or profession” and the provisions of sections 30, 31, 32, 36, 37, 38, 40,
40A [other than sub-sections (3) and (4) thereof], 41, 43, 43A, 43B and 43C of the Income-tax Act shall, so
far as may be, apply accordingly.

Rule 3.— Agricultural income of the nature referred to in sub-clause (¢} of clause (1A) of section 2 of
the Income-tax Act, being income derived from any building required as a dwelling-house by the receiver of
the rent or revenue or the cultivator or the receiver of rent-in-kind referred to in the said sub-clause (¢) shall
be computed as if it were income chargeable to income-tax under that Act under the head “Income from house
property and the provisions of sections 23 to 27 of that Act shall, so far as may be, apply accordingly.

Rule 4.— Notwithstanding anything contained in any other provisions of these rules, in a case where
the assessee derives income from sale of tea grown and manufactured by him in India, such income shall be
computed in accordance with rule 8 of the Income-tax Rules, 1962, and sixty per cent. of such income shall be
regarded as the agricultural income of the assessee.

Rule 5.— Where the assessee is a member of an association of persons or a body of individuals (other
than a Hindu undivided family, a company or a tfirm) which in the previous year has either no income charge-
able to tax under the Income-tax Act of has total income not exceeding the maximum amount not chargeable
to tax in the case of an association of persons or a body of individuals (other than a Hindu undivided family,
a company or a firm} but has any agricultural income, then, the agricultural income or loss of the association
or body shall be computed in accordance with these rules and the shares of the assessee in the agricultural
income or loss so computed shall be regarded as the agricultural income or loss of the assessee.

Rule 6.— Where the result of the computation for the previous year in respect of any source of agricul-
tural income is a loss, such loss shall be set off against the income of the assessee, if any, for that previous year
from any other source of agricultural income :

Provided that where the assessee is a member of an association of persons or a body of individuals and
the share of the assessee in the agricultural income of the association or body, as the case may be, is a loss,
such loss shatl not be set oft against any income of the assessee {rom any other source of agricultural income.

Rule 7.— Any sum payable by the assessee on account ot any tax levied by the State Government on
the agricultural income shall be deducted in computing the agricultural income,

Rule 8.— (1) Where the assessee has, in the previous year relevant to the assessment year commencing
on the 1st day of April, 1999, any agricultural income and the net result of the computation of the agricultural
income of the assessee for any one or more of the previous years relevant to the assessment years commenc-
ing on the st day of April, 1991 or the 1st day of April, 1992 or the 1st day of April, 1993 or the Ist day of
April, 1994 or the 1st day of April, 1995 or the 1st day of April, 1996 or the 1st day of April, 1997 or the 1st
day of April, 1998, is a loss, then, for the purposes of sub-section (2) of section 2 of this Act,—

(i) the loss so computed for the previous year relevant to the assessment year commencing on the 1st
day of April, 1991, to the extent, if any such loss has not been set off against the agricultural
income for the previous year relevant to the assessroent year commencing on the Ist day of April,
1992 or the 1st day of April, 1993 or the 1st day of April, 1994 or the Ist day of April, 1995 or the
1st day of April, 1996 or the 1st day of April, 1997 or the Ist day of April, 1998,

(i1) the loss so computed for the previous year relevant to the assessment vear commencing on the Ist
day of April, 1992, to the extent, if any, such loss has not been set off against the agricultural
income for the previous year relevant to the assessment year commencing on the 1st day of April,
1993 or the Ist day of April, 1994 or the 1st day of April, 1995 or the 1st day of April, 1996 or the
st day of April, 1997 or the 1st day of April, 1998,

(iii) the loss so computed for the previous year relevant to the assessment year commencing on the 1st
day of April, 1993, to the extent, if any, such loss has not been set off against the agricultural
income for the previous year relevant to the assessment year commenciig on the Ist day of April,
1994 or the 1st day of April, 1995 or the 1st day of April, 1996 or the Ist day of April. 1997 or the

4 a
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1st day of April, 1998,

(iv) the loss so computed for the previous year relevant to the assessment year commencing on the 1st
day of April, 1994, to the extent, if any, such loss has not been set off against the agricultural
income for the previous year relevant to the assessment year commencing on the 1st day of April,
1995 or the st day of April, 1996 or the 1st day of April, 1997 or the 1st day of April, 1998,

(v) the loss so computed for the previous year relevant to the assessment year commencing on the Ist
day of April, 1995, to the extent, if any, such loss has not been set off against the agricultural
income for the previous year relevant to the assessment year commencing on the 1st day of April,
1996 or the 1st day of April, 1997 or the 1st day of April, 1998,

(vi) the loss so computed for the previous year relevant to the assessment year cormencing on the 1st
day of April, 1996, to the exteat, if any, such loss has not been set off against the agricultural
income for the previous year relevant to the assessment year commencing on the Ist day of April,
1997 or the 1st day of April, 1998, '

{vii} the loss so computed for the previous year relevant to the assessment year commencing on the 1st
day of April, 1997, to the extent, if any, such loss has not been set off against the agricultural

income for the previous year relevant to the assessment year commencing on the 1st day of April,

1998,

(viii) the loss so computed
day of April, 1998,
shall be set off against the agricultural income of the assessee for the previous year relevant to the

assessment year commencing on the 1st day of April, 1999.

(2) Where the assessee has, in the previous year relevant to the assessment year commencing on the Ist
day of April, 2000 or, if by virtue of any provision of the Income-tax Act, income-tax is to be charged in
respect of the income of a period other than that previous yeat, in such ether period, any agricultaral income
and the net result of the computation of the agricultural income of the assessee for any one or more of the
previous years relevant to the assessment years commencing en the 1st day of April, 1992 or the 1st day of
April, 1993 or the 1st day of April, 1994 or the 1st day of April, 1995 or the 1st day of April, 1996 or the 1st
day of April, 1997 or the 1st day of April, 1998 or the 1st day of April, 1999, is a loss, then, for the purposes.
of sub-section (9} of section 2 of this Act,— _

(i) the loss so computed for the previous year relevant to the assessment year commencing on the 1st

day of April, 1992, to the extent, if any, such loss has not been set off against the agricultural
income for the previous year relevant 1o the assessment yeay commencing on the 1st day of April,
1993 or the 1st day of April, 1994 or the Lst day of April, 1995 or the Ist day of April, 1996 or the
1st day of April, 1997 or the [st day of April, 1998 or the 1st day of April, 1999.

(ii) the loss so computed for the previous year relevant to the assessment vear commencing on the Ist
day of April, 1993, to the extent, if any, such loss has not been set off against the agricultural

income for the previous year relevant to the assessment year commencing on the 1st day of April,

1994 or the st day of April, 1995 or the 1st day of April, 1996 or the 1st day of April, 1997 or the
Lst day of April, 1998 or the 1st day of April, 1999,

(i) the loss so computed for the previous year relevant to the assessment year commencing on the 1st
day of April, 1994, to the extent, if any, such loss has not been set off against the agricultural
income for the previous year relevant to the assessment year commencing on the 1st day of April,
1995 or the Lst day of April, 1996 or the 1 st day of Apri}, 1997 or the 1st day of April, 1998 ar the
}st day of April, 1999,

{iv) the loss so computed for the previous year

for the previous year relevant to the assessment year commencing on the 1st

-

relevant to the assessment year comimencing on the Ist
day of April, 1995, to the extent, if any, such loss has not been set off against the agricuttural
income for the previous year relevant to the assessment year commencing on the 1st day of April,
1996 or the 1st day of April, 1997 or the Ist day of April, 1998 or the 1st day of April, 1999,

(v) the loss so computed for the previous year relevant to the assessment year commencing on the st
day of April, 1996, to the exient, if any, such loss has not been set off against the agricultural
income for the previous year relevant to the assessment year commencing on the 1st day of April,
1997 or the 1st day of April, 1998 or the Ist day of April, 1999,

relevant to the assessment year commencing o) the Ist

¢vi) the loss so computed for the previous year
such loss has not been set off against the agricultural

day of April, 1997, to the extent, if any,
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income for the previous year relevant to the assessment year commencing on the Ist day of April,
1998 or the 1st day of April, 1999,

{vii) the loss so computed for the previous year relevant to the assessment year commencing on the 1st
day of April, 1998, to the extent, if any, such loss has not been set off against the agricultural
income for the previous year relevant to the assessment year commencing on the 1st day of April,
1999,

{viii) the loss so computed for the previous year relevant to the assessment year commencing on the 1st
day of April, 1999,

shall be set off against the agricultural income of the assessee for the previous year relevant to the
assessment year commencing on the st day of April, 2000.

(3) Where any person deriving any agricultural income from any source has been succeeded in such
capacity by another person, otherwise than by inheritance, nothing in sub-rule (1) or sub-rule (2) shall entitle
any person, other than the person incurring the loss, to have it set off under sub-rule (1) or, as the case may be,
sub-rule (2).

{4) Notwithstanding anything contained in this rule, no loss which has not been determined by the
Assessing Officer under the provisions of these rules or the rules contained in Part IV of the First Schedute to
the Finance (No. 2) Act, 1991 (49 of 1991), or of the First Schedule to the Finance Act, 1992 (18 of 1992), or
of the First Schedule to the Finance Act, 1993 (38 of 1993), or of the First Schedule to the Finance Act, 1994
(32 of 1994), or of the First Schedule to the Finance Act, 1995 (22 of 1993), or of the First Schedule to the
Finance (No. 2) Act, 1996 (33 of 1996), or of the First Schedule to the Finance Act, 1997 (26 of 1997), or of
the First Schedule to the Finance (No. 2) Act, 1998 (21 of 1998), shall be set off under sub-rule (1) or, as the
case may be, sub-tule (2).

Rule 9.— Where the net result of the computation made in accordance with these rules is a loss, the
loss so computed shall be ignored and the net agricultural income shall be deemed to be nil.

Rule 10.— The provisions of the Income-tax Act relating to procedure for assessment (including the
provisions of section 228A relating to rounding off of income) shall, with the necessary modifications, apply
in relation to the computation of the net agricultural income of the assessee as they apply in relation to the
assessment of the total income.

Rule 11.—— For the purposes of computing the net agricultural income of assessee, the Assessing Of-
ficer shall have the same powers as he has under the Income-tax Act for the purposes of assessment of the
total income.

THE SECOND SCHEDULE
[See sections 116(1) and 133(1)}

Item No. Description of goods Rate of duty
: H - (2) (3
1 High speed diesel oil Rupees one per litre
s THE THIRD SCHEDULE

(See section 117)

This Schedule amends various Chapters in the First Schedule to the Customs Tariff Act, 1975, which
amendments have been incorporated in the principal Act.

THE FOURTH SCHEDULE
[See section 134(1)(b)(ii)]

This Schedule amends various Chapters in the Schedule to the Central Excise Tariff Act, 1985, which
amendments have been incorporated in the principal Act.

THE FIFTH SCHEDULE
{See section 134{1){b)(iii)]

This Schedule inserts Second Schedule in the Central Excise Tariff Act, 1985, which amendment has
been incorporated in the principal Act.
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THE SIXTH SCHEDULE
[See section 135]

In the First Schedule to the Additional Duties of Excise (Goods of Special Importance) Act, in sub-
heading No. 2403.11, for the entry in column (4), the entry “Rs. 35 per thousand” shall be substituted.



